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. 
ORIGINAL APPLICATION NO.331 of •1987. 

COUNSEL FOR APPLICANT : MR. N. RAMAFIOHANA PAD 

COUNSEL FOR RESPONDENTS: MR. K.OAGANNAOHA PAD, C.G.S.C. 

ORDERS OF THE TRIBUNAL DATED 7-5-1987. • 

The applicant herein, who is worIing as Assist 

Store Keeper in Naval Armament Depot, \Iisakhapatnsm states 

that he has been included in the panel of candidate's for 

promotion to the cadre of Store Keeper by a Temporary 

Depot Order :10.32/87 datad27-3-1987. In making promotiorke, 

his junior Fir. P.NUoka Naidu was promoted ignoring the 

applicant. The applicant submitted a representation 

dated 20-4-1987 to the Respondent No.3 and he was 	- 

informed that since disciplinary proceedings were 

in progress pursuant to Memo. dated 22,12-1906, he 

could not be promoted. It is this order which is 

sought to be impugned in this present application. 

2. 	We have heard the Learned Counsel for the 

Applicant. He contends that since the Departmental 

Promotion Committee was aware of the charge-sheet dawn 

up aoainst the applicant and had included him in the 

select list despite pendency of disciplinary proceedings 

and that he cannot be denied promotion on the ground that 

oR disciplinary proceedings are pending against him. 

This matter is covered by the ° 1lbcheci5iOin 

T.A.849/86 and batch cases dated 7-3-1987. 
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3. 	The applicttc,. cannot claim promotion when a_ 

charge-sheet has been issued against him and the disci-

plinary proceedings are pending at the time when is 

I 	
due to b, promoted. It is to be noted that in the event 

• 

of the applicant being exonerated of the charges, he 

will get retrospective promotion from the date his 	
' 

junior was promoted with all consequential benefits, 	•• 

of arrears of salary etc. Even in the event of any 

punishment being awarded toIx him, the Department would 

consider his case for promotion taking into conside-

ration thee specific charge held to be proved and punish- 

ment awarded. 	- 

I 

27 	• 	4. 	d1h In the circumstances, the appljcation 
0 __ 

is dismissed 	 There 

• 
	 will be no order as to costs. 

(e,N.aYsIMHA) 	 (o,SURYA HAD) 
VICE-CHAIRMAN 	 [IEMEER(IJDL.) 

7-5-1987. 
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